I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO._ 1396 OF 2011
ARISING QUT OF S.L.P.(CRL.) NO 6741 COF 2010

VI SHNU PRASHAD .. APPELLANT
VERSUS
STATE OF UTTARAKHAND ... .. RESPONDENT
ORDER
1. Leave granted.
2. In this appeal, the appellant stands convicted

under Section 20 of the Narcotic Drugs and Psychotropic
Substances Act, 1985 and has been sentenced by the High
Court to undergo inprisonnent for ten years and to pay a
fine of "1 lakh and in default of paynent of fine to
undergo rigorous inprisonnent for a period of two years.

3. W are told by the |learned counsel for the
appellant that as of today the appellant has undergone
al nrost 11 years of the sentence. W therefore, feel that
the ends of justice would be net if the default sentence
of two years is reduced to one year.

4. Wth this nodification in the judgnment of the High

Court, the appeal stands dism ssed.

[ GYAN SUDHA M SRA]
NEW DELHI
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